I 4. ST.ud.- 33004/99 REGD. No. D. L.-33004/99

Che Gazette of India

1.5l -3.Te.-31.-21022023-243765
CG-DL-E-21022023-243765

AT
EXTRAORDINARY

AW | 1—EvE 4
PART I11—Section 4

TR & T
PUBLISHED BY AUTHORITY

. 100] 7 T, HeaTe, BEadr 21, 2023/6TH[F 2, 1944
No. 100] NEW DELHI, TUESDAY, FEBRUARY 21, 2023/PHALGUNA 2, 1944

a1 fagga fafme smahr

SIERCE]
% feeel, 15 BRaQ), 2023

. ART—14026(11) / 3 / 2019—> A3 —Ff&6 =i g fafams sminr (Wers da) fafrm,
2022 I &P 12.02.2022 BT ART & ASTUH AR & AF—111, TS 4, F. 85 H U AT TAT o7 |

s, eras Sarg fafrdt & fifem 1 & T (2) % Sudy & 6 3 fafem smarr g1 genfogfaa &
S dTell IRG | Uq B |

4% Bo Iuddl B BIePR b [dgd [AFRME RN (W8 Jd)) f[afFgs, 2022 & garedd &
R B ARG 9RA & SUH JAERY S A1, TS 4, F. 546 ¥ a7 09.11.2022 BT YHIRIT g o |

3R 3@, *yd, VaggRT SIRd fhar S 2 & s faga e smam (Fee da) fafem,
2022 & ffaRaa Sudy faid 01.04.2023 & ¥ BFr—

i. o 6 @ i dRmury 9 Wt Sudey;
i. fafs 14 9 19,

ii.  fafg 20 9 22 # ST | HEfOd Su€y
iv. T 26

3R, Iz 3R ftgfaa fosam wirar @ % faffew 26 & ugw 89 R, S fagga fafeme ominr (Wers
Jag) AR, 2015 & el SR favga fehanfaferdt fasie 01.04.2023 | yrTe # 21 & |

g g geil, |afua
[frsmom-111/4/ 3r1/626/2022-23]
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CENTRAL ELECTRICITY REGULATORY COMMISSION
NOTIFICATION
New Delhi, the 15th February, 2023

No. RA-14026(11)/3/2019-CERC.—Whereas the Central Electricity Regulatory Commission (Ancillary
Services) Regulations, 2022 were published in Part-111, Section 4, No. 85 of the Gazette of India Extraordinary on
12.02.2022.

Whereas, the Clause (2) of Regulations 1 of the Ancillary Service Regulations provides that the Regulations
shall come into force with effect from such date as may be notified by the Commission.

Whereas, the Notification for commencement of operation of the Central Electricity Regulatory Commission
(Ancillary Services) Regulations, 2022 except certain provisions were published in Part-111, Section 4, No. 546 of the
Gazette of India Extraordinary on 09.11.2022.

And, now, therefore, it is hereby notified that the following provisions of the Central Electricity Regulatory
Commission (Ancillary Services) Regulations, 2022 shall come into force from 01.04.2023: -

i Provisions pertaining to TRAS under Regulation 6;

ii. Regulations 14 to 19;
iii. Provisions pertaining to TRAS in Regulations 20 to 22
iv. Regulations 26.

And, it is further notified that with the coming into force of Regulations 26, the Detailed Procedures issued
under Central Electricity Regulatory Commission (Ancillary Services) Regulations, 2015 shall cease to be in
operation from 01.04.2023.

HARPREET SINGH PRUTHI, Secy.
[ADVT.-111/4/Exty./626/2022-23]
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